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(Interruptions) 

MR. SPEAKER: What is he doing, you 
are standing on every point without the per-
mission of the speaker. I would Ii kG to tell Mr. 
Soz that this is not good. (Interruptions) 

[English] 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): Sir, apart from supporting what Mr. 
Dinesh Singh has said , I am on a different 
matter. Yesterday we had a brief discussion 
regarding the Adjournment Motion on Ka-
shmir, whether it should be accepted or not. 
I was taking part in that. Though we opposed 
the adjournment motion, we supported a 
discussion to take place in the House. Now, 
the things are very serious there. The kind of 
activities that have to be combined there is to 
have administrative action and appeal to the 
masses and mass contacts. These two are 
not being linked up and thereby the people 
are getting alienated more and more. Day 
before yesterday, the killing of Mirwaiz F arooq 
had created a wrath in the minds of the 
people against the militants. But that was 
subverted by the kind of action the security 
forces had taken on the mourners. I had also 
demanded yesterday that the Prime Minister 
gave a commitment in this House that there 
wiIJ be kjnd of enquiry on he firing on mourn-
ers. That has not come in this House so far. 
In this situation, we have given adeepthought 
on the issue and we feel that the continuance 
of the present Governor is further alienating 
the people. Vie demand his removal imme-
diately and that is why I demand that we have 
a discussion in this House and I have. given 
a notice under Rule 193. We should all come 
together to save Kashmir and the people 
there. (Interruptions) 

MR. SPEAKER: Mr Indrajit Gupta. 

SHRIINDRAJIT GUPTA (Midnapore): 
Sir, I just want to make a brief submission 
regarding the matter raised by Mr. 
Chaudhury. According to the Government-

yesterday's statement that tt; made here -
27 people were killed in the. ng. Subse-
quently, I cam to know that ace. "ding to the 
BBC--one mayor may not beli~"3 the BBC, 
but BBC's new is generally not inaccurate-
they have said that over 47 people have 
been killed and over a hundred are injured. 
Whatever it is, there seems to be no doubt 
that an excessive use of force was there. h 
may be that they were provoked by some 
action of the militants or something but, nev-
ertheless, excessive use of forces has been 
there as a result of which a large number of 
ordinary people, civilians, have been made 
the causalities. I want to say one thing. 
Previously though we had opposed the origi-
nal appointment of Mr. Jagmohan as Gover-
nor, subsequently, we did not go on pressing 
for his immediate withdrawal because it was 
felt that It would give a wrong signal to the 
militants and it would be taken by the mili-
tants as a victory J as a success for them. So, 
we were keeping quite. But now we feel after 
what had happened yesterday that some 
other signal should go to the people of Ka-
shmir, not a wrong signal but a right signal, 
the signal that we want to give tothem.1 think 
the whole House agrees with that part of it 
and the people of this country are vitally 
inter~sted in seeing that the people of Ka-
shmir are not further alienate from our coun-
try but they are drawn doser to us and 
brought into the mainstream. From that point 
of view, a discussion is very necessary on 
the whole thing and I wculd ask the Govern-
ment also to reconsider the whole position 
as to whether continuance of Mr. Jagmohan 
as Governor there is necessary. He has not 
expressed any regret for what has hap-
pened there as far as I can see. Therefore, 
we do not want wrong signals to be given to 
the people of Kashmir that some sort of 
occupation of army is there. It is not so I?ut, 
that is what the impressjon created will be. 
Therefore. we want an urgent discussion on 
this matter and the whole thing should be 
discussed here. 

PROF. SAIF UD DIN SOZ (Baramulla): 
More than hundred people have been killed 
(Interruptions) 
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[Translation] 

PROF. VIJAY KUMAR MALHOTRA 
(Delhi Sadar): Mr. Speaker, the entire House 
has expressed its grief over the happenings 
in Kashmir during previous 3-4 days. Maulvi 
Farooq has been killed there. 

SHRI MOHAMMAD SHAFI (Srinagar): 
Mr. Speaker, Sir, what is the matter? You 
never give us a chance. I have to sit every 
time, I stand up. 

MR. SPEAKER: It is so because you 
stand up without my permission. Please sit 
down. 

PROF. VIJAY KUMAR MALHOTRA: 
There was firing on the funeral procession of 
murdered Maulvi Farooq in which according 
to Minister 27 persons were killed. But ac-
cording to later informations many person 
have died. 

[English] 

PROF. SAIF-UO-DIN SOZ: More than 
100. 

[ Translation] 

PROF. VIJAY KUMAR MALHOTRA: 
Yesterday. Advaniji also had expressed his 
grief over his murder. Since, death is first of 
all death and all of us express our grief in the 
event of killing committed by terrorists or by 
the police. As has been reported in the 
press, inquiry into the fact that the force used 
was more or less has been handed over to 
C.B.1. H the Home Minister himself wants to 
look into the matter, he can also do that. But 
not to say any th ing against the te rrorists and 
not to criticise them despite the fact that 
Maulavi Farooq has been killed by the terror-
ists in connivance with Pakistan and favour 
the terrorists either directly or indirectly is 
unpatriotic (Interruptions). Such things are 
often repeated. (Interruptions) 

[English] 

SHRI JANARDHANA POOJARY 

(Mangalore): Sir,l am on a pint of order. The 
hon. Member Mr. Malhotra has stated that 
anything to say in favour of militants is anti-
national. 

MR. SPEAKER: What ;s your point of 
order? 

SHRI JANARDHANA POOJARY: I am 
coming to that. But nobody, either Mr. Indrajit 
GuptaorMr. SaifuddinChoudhury, has stated 
anything in favour of militants. It is an asper-
sion on the speakers who spoke prior to Mr. 
Malhotra. So, it should be expunged. (Inter-
ruptions) 

[ Translation] 

PROF. VUAY KUMAR MALHOTRA: 
The Congress President Sri Rajiv Gandhi 
often in his speeches here has said that the 
situation in Kashmir deteriorated following 
the Government's inability to take strict 
measures. And now as Government has 
started to take strict action he ha~ started 
opposing the same. (Interruptions) ... their 
dual policy has aggravated the situation there. 
( Interruptions) 

MR. SPEAKER: Please sit down. 

PROF. VIJAY KUMAR MALHOTRA: I 
do not agree with the speakers who have 
spoken earlier to me. (Interruptions) I, agree 
to have a fulli fledged discussion. To get a 
clear picture of the things and a fulli fledged 
discussion should be held instead of dis-
cussing it in parts. But we are not in favour of 
the removal of Governor and giving the sig-
nal that the terrorists can pursue their activi-
ties unchecked. Giving such signals would 
be inappropriate. 

SHRI CHANDRA SHEKHAR (8allia): 
Mr. Speaker, Sir, every Indian is aggrieved 
at the happenings in Kashmir, but today we 
are f&eling ashamed also. At the very outset 
I woulc' like to make it clear that terrorism 
should be condemned irrespective of its 
place and this too that the nation should not 
hesitate in making greatest sacrifice even of 
human lives for keeping the country united 
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and protecting its sovereignty. But firing in 
the name of sovereignty is beyond my 
comprehension. No country or parliament 
can accept or approve firing on a funeral 
procession by any Government official. It is 
said that the bullets hit even the coffin of 
Manhir Farooq. 

Secondly. Mr. Speaker. I would like to 
request through you that in case of such 
sentimental issues the statements by au-
thorities like a Governor a some other official 
should be issued with a great restraint. The 
report of 27 deaths instead of 47 not only 
brings contemplate of House but also erodes 
the faith of the people in Government. I 
would not like to comment upon the role of 
the Governme~t but say this much that the 
people might be aware of one thing that right 
in the beginning I had said that this Governor 
would prove disastrous for Kashmir as well 
as the country. Now the qualities seen by the 
Government in him stand discredited. the 
Government should reconsider its decision. 
( Interruptions) 

MR. SPEAKER: You have had your 
say. Now I would like to say that B.A.C. 
would sit again after one and a haH hour. 

SHRI MAHAMMAND SHAFI: Mr. 
Speaker, Sir, also. I have a personal com-
plaint ar.d I have not been given the chance 
to express it. 

MR. SPEAKER: Please sit down. 

SHRI MAHAMMAD SHAFI: I would 
make my personal complaint in one minute. 

[English] 

SHRI VASANT SATHE: Sir. in view of 
what we have heard just now from all sides, 
this matter should be taken up for discussion 
and the Business Advisory Committee can 
endorse it. H you like, if the House is of the 
opinion that we should start discussion 
immediately on this matter. we should allow 

*Not recorded. 

the discussion and it will be over by 3 O'clock 
or at least the Business Advisory Committet:l 
shoutd say that it should start at 4 O'clock 
today. (Interruptions) 

[ Translation] 

MR. SPEAKER: I did not calf you. Please 
be seated. 

[English] 

SHAI G.M. BANATWALLA (Ponnani): 
Mr. Speaker. Sir, the assassination of Mir-
waiz Moulvi Farooq as also the firing by the 
security forces on the mourners and the 
entire situation in Kashmir are shocking and 
stunning. I must say that every 
minute ........ continues as the Governor of 
Kashmir, every such minute, adds to the 
alienation of the people of Kashmir. 

( Trans/ation] 

MA. SPEAKER: It will be better if you do 
not mention name of anybody. It is not good 
to re~r to a person who is not present in the 
House. 

[Eng/;sh] 

SHRI G.M. BANA TWALLA: Every min-
ute the present Governor continues in office 
adds to the alienation of the people of Ka-
shmir from the rest of the country. This is a 
very serious matter. The situation has dete-
riorated so much that mourners are indis-
criminately fired upon and tnat even the 
Janaza is hit by the bullets of police ordered 
by the trigger-happy Governor of Kashmir 
and not less than five bullets have hit even 
the coffin of the assassinated respected 
personality of Kashmir. Such is the shameful 
game of the Governor. The situation in 
Kashmir cannot be further tolerated. There-
fore, it is necessary that an immediate dis-
cussion must take place and even before the 
discussion takes place, the Government must 
rise to the occasion and recall the present 
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[She G.M. Banatwalla] 

Governor. That is the first step towards the 
normalisation of the situation in Kashmir. So. 
both. the immediate recaH of the Governor 
and an immediate discussion here in this 
House. are necessary. Let no further time be 
wasted upon that. 

[ Translation] 

SHRI MOHAMMAD SHAFI: Ur. 
Speaker. Sir. I am thankful to Shri Chandra 
Shekhar for giving expression to my senti-
ments. But the han. Home Minister did nei-
ther express his point of view nor make a 
statement in this regard. 

[English] 

In his own home town, called 
Badasgaon, 

[ Translation] 

a marriage procession was being taken out 
in the evening on the twentieth of that month. 
The CRPF personnel assaulted up all the 
members of the marriage party and gan-
graped the bridge groom's mother. 

On the eve of my departure to Kashmir, 
I informed the Home Minister and his office 
regarding my proposed visit to the valley and 
they said that 1 was at liberty to go wherever 
I liked to go at my own risk. I was told that 
adequate security arrangements would be 
made at my arrival there. But to my surprise, 
I did not find any security arrangements 
there when I landed at the Srinagar airport. 
However. after much of supplication and 
entreaty r managed to get lift in a military jeep 
after everybody had left the airport. My wite 
was accompanying me. After I reached my 
bungalow, I felt as if 1 was house-arrested for 
those 6 days of my stay in the city. Therefore. 
·1 requested the Director General Police on 
telephone to make arrangements to escort 
me at least up to the airport so that I could be 
able to attend the session of the Parliament. 
The Home Minister told the Director General 
that if he came to my rescue in person. he 

would come across my dead body. I sent a 
written complaint to the Home Minister in this 
regard. In response to it. he sent me a letter 
saying, -I am looking into the matter.· 

• said it even yesterday. -. was charged. 
in clear terms. of being a Pakistani agent. I 
came across this fact from the newspaper. I 
was trying to make my point yesterday as 
weD. The Home Minister stopped me and 
asked as to why I was going to that extent 
and agitating yesterday. I said that a hundred 
people had been kined and the press reports 
had given the totl the be 47. I told them to wait 
just for a day to find the figure of the death toll 
touching the mark of 127. This would not 
have happened even under the Nazi regime 
that not only the peaceful procession of 
mourners was indiscriminately fired upon 
but even the coffin was not spared and was 
hit by the bullets. The BJP men get irritated 
by a mere show of the 'sword of Tipu Sultan' 
on the small screen, that does not exist any 
more. The dead body of MauJavi Sahib was 
lying at rest in the coffin and the CRPF men 
fired 2-4 shots upon it for fear of Maulavi 
Sahib being alive as yet. The dead body also 
received five bullets. 

Sir, they have always resorted to pro-
crastination whenever the issue of Kashmir 
was raised. I have aJready stated that the 
Government. 

MR. SPEAKER: Do not name anybody. 

SHRI MOHAMMAD SHAFI: I have al-
ready said that normalcy cannot be restored 
in Kashmir until the present Government 
continues to hold the office. 

MR. SPEAKER: Now, please take your 
seat, Shri Chitta Basu. 

[English] 

SHRI CHITTA BASU (Barasat): I think, 
the situation in Kashmir has deteriorated 
rapidly. I was happy to listen to the Prime 
Minister yesterday when he was pleased to 
intervene and remark that in finding a solu-
tion to the Kashmir problem, the people of 
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Kashmir cannot be ignored. The Kashmir 
problem is a political problem and the people 
of Kashmir have a rate to play. 

Unfortunately. the Governor's role has 
further added to the process of alienation of 
the people of Kashmir from the mainstream 
of Indian polity. I think, the alienation of the 
people does not contribute to the solution of 
the problem of Kashmir, thereby strengthen-
ing unity and integrity of the country and also 
in meeting the offensives of the forces from 
across the border. We are creating a condi-
tion which ultimately leads to further aggra-
vation of the situation. Earlier also, we were 
not in agreement with the Government about 
the appointment of a particular person, the 
present Governor, as the Governor of Ka-
shmir. I think, the situation has so developed 
that the Government should also reconsider 
and revise its decision in the larger interest of 
the nation, in the unity and integrity of the 
nation and for creating a condition for trying 
to reverse the process of alienation of the 
Kashmir people and to seek a political solu-
tion. 

PAPERS LAID ON THE TABLE 

13.40 hrs. 

[ Translation] 

Review on and Annual Report etc. of 
Birds Jute and exports Ltd., Calcutta for 
1988-89, of Cotton Corporation of India 
Ltd., Bombay for 1988-89 and two state-
ments for delay in laying these papers 

TH~ MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): On behalf of 
Shri Sharad I beg to lay on the Table:-

(1) A copy each of the following papers 
(Hindi and English versions) under 
sub-section (1) of section 619A of 
Companies Act, 1956:-

(a) (i) Review by the Govern-

ment on the working of 
the Birds Jute and Exports 
limited, Calcutta, for the 
year 1988-89. 

(ji) Annual Report of the Birds 
Jute and Exports Limited, 
Calcutta, for the year 
1 988-89 along with Au-
dited Accounts and com-
ments of the Comptroller 
and Auditor General 
thereon. [Placed in Library 
See No. L T-969/90] 

(b) (i) Review by the Govern-
ment on the working of 
the Cotton Corporation of 
India Limited, Bombay, for 
the year 1988-89. 

(ii) Annual Report of the 
Cotton Corporation of 
India Limited, Bombay, for 
the year 1988-89 along 
with Audited Accounts 
and comments of the 
Comptroller and Auditor 
General thereon. [Placed 
in Library SeeNo. LT-970/ 
90] 

(2) Two statements (Hindi and English 
versions) showing reasons for de-
lay in laying the papers mentioned 
at (1) above. [Placed in Library See 
No. L T-969-70/90] 

Notifications under Employees Provi-
dent Fund and Miscellaneous Provi-

sions Act and Employees State Insur-
ance Act 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): I 
beg to lay on the Table: 

(1) A copy of the Employees' Provi-
dent Funds (Second Amendment) 
Scheme, 1990 (Hindi and English 
versions) published in Notification 
No. G.S.R. 221 in Gazette of India 


